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Centra! Administrative Tribunal, Principal Bench

Or i g i naI Add I i cat i on No.198 of 1993

New Delhi , this the 7 th day of Sep teniber, 200D

Hon'bIe,Mr.KuIdIp Si ngh,Membe r C J)
Hon'ble Mr.S.A.T.Rizvi,Member(A)

: w cr ; w' 5 I )• cs 11:

Junior Engineer (Civi I}
C/q D.Division. C.P.W.D.

D. I I /135Wes t K i dwa i Naga r ,
- AppI icant

(By Advocate - Dr.S.P.Sharma)

I  •

,  Versus

;  . d t: ; O ( : O f i I : O i S
(ThrQijQi-j Secy. Min, of Urbar! Deveioprfsent)

N i r man Bhawan,New DeIh i

2 . Xhe D I T'Oof Of* Geoer'^a 1 of WorKs

CPWD,N i rman Bhawan
New DeIh i

3. The Executive EngIneerCCivi i)
D, D i y!3 i on, CPWD, K i dwa i Nagar,
New Delhi - Respondents

CBy Advocate - Shri K.C.D.Gangwani)

0 R D E R(ORAL)

By Hon'ble Mr.KuI dip Sinah.MemberfJ)

The case of the appl icant is that prior to

the recommendat ions of the 4th! Pay Commission, the

Junior Engineers in the CPWD were in the pay scale of

Rs. 425-700. On the reco.mmendat ions of the IVth Pay

Comm! ss i on . the pay sea 1 es were rev i sec- i n two

categories, i .e., one in the scale of Rs.1400-2300 and

the other in the scale of Rs.1640-2900 to those

Engineers who had completed 5 years of sers'lce in the

scale of Rs.1400-2300.

2- .After t.he recommendat i ons of tlie 4th Pay

Commission had been accepted, the pay of the appl icant

was fixed at Rs.1600/- in the pay scale of



Rs, 1400—2300. Furthsr i ncrsfY^snt in th^ psy' scs I s of

Rs.1640-2900 was given to him on 1 .2.1986 which was

his normaf date of increft^ent i ?i the old pay scale.

3. Respondents have stated in thei .'"

.c-oun t er—a f f idavi t that appi ic-ant was wrongly granted

the first increment in the pay scale of Rs.1640-2900

as on 1 , 2 . 1986 and he was eift i tied- for the same after

CQ.Tipietion of one year of service in the new pay

sea I 9 , i .e., on 1 ,1 .1987 . .Accord i ng I y , t.hey made an

attempt to make the recover ies from appl icant w.e.f.

1.2.1986.

for . appI icant has drawn our4. The counsel

attent ion to an order passed by Horn bis Suprerrie Court

in Civi l Appeal Mo. 6717 of 1995 fi led by one Shri

C.B. .Prasad, who was a simi lar ly situated person • ike

tne app I icaiii in t;i9 prese.nt 0..A. , wherein i t has been

held that "on revision of pay scales, an employee

would be enti t led to the next increment on the normal

date of increment in the lower scale and not on

completion of .12 months of service in the revised

sea!a . On these l ines, counsel for appl icant

sobiiritted that on revision of pay scales, gra.nt of

ne,-. i. i .ncrernent on the normal date of increment in the

lower scale, is the correct position and department's

act iuii to grant t.he i.ncrement after complet ion of 12

months in the higher grade is i l legal .



•  T!io courissi for sppl.icsnt hss rsi i ocl upon

judgment of the Co-ordinate Bench in OA 2283/99 fi ied

by a simi lariy si tuated person A.K.Jalasary decided on

5.5.2000, That O.A was a! i owed wi th a direction to the

respondents , to restore the original pay fixation done

by them.

are cu.ns'' i need that the case of t.he

present appl icant is ful ly covered by the Judgments in

the cases of C.B. Prasad (Supra.,) and .A.K. Jalasary

(Supra,). Tl'-ereforS; t.he i.mpugned Oder dated

18. 12. ■> 997 . is quashed and set aside. The appl icant

wi l l be ent i t led to the increment in the pay scale of

Rs . ! C'-^Q—iiSOO as on 1.2.86 (h i s no nia 1 da t-"^

increment in the old pay scale) . Consequential

benef i ts f 1 ow i rig f rom such f i x:a t i on sha I I a I so be

granted to appl icant. These directions should be

i !Trp I eme.n t ed wi thin a period of two months fr"-m ^'he

date of receipt of a copy of this order. No costs.

•  - . At this stage Shri K.C.D. Gangwani , counsel

for respondents appeared and has bee!'; heard. He

opposed the OA and stated that increment to the

appl icant in the higher pay scale of Rs. 1640-2900 is

adm i ssmissibse from 1 .1.87 and not from 1 .2 r\ rs ; ^
; .OQ, i .e f rom

the normal

H o Vr* o V ̂  r , ^

view of the ord

the case of C.B.Prasad (supra) and by the Tribunal In

the case of .A . K . Ja 1 asary (supra) .

date of increment in the old pay scale,

are unable to accept his content ion in

5  passed by Hon'ble Supreme Court in

4/
(S.A.T. R i zv i)
Member (.A)

(Ki I dip ^ingh)
Member(J)

/ d \ 11 e li /


